
CENTRAL ADMINISTRATIVE TRIBUNAL 

 GUWAHATI BENCH 

 
Original Application Nos. 040/00068/2018 

 

Date of Order: This, the 26th day of February 2018 
 

 

THE HON’BLE MR. S.N. TERDAL, JUDICIAL MEMBER 

 
 

 Julie Hazarika 

 Wife of Dipen Kr. Deka 

 Sub Postmaster, Ketekibari 

 Resident of Sakia Suburi  

 Near Bharat Petroleum Barjhar Gaon 

 P.O. – Dekargaon – 784501 

 District – Sonitpur, P.O. - Hareswar 
      …Applicant 

By Advocates: Mr. D.N. Sharma 

 

 
  -Versus- 

 

1. The Union of India 

 Represented by the Secretary 

 To the Government of India 

 Ministry of Communications & I T 

 Department of Posts, Dak Bhawan 

 New Delhi – 110116. 

 

2. The Director Postal Services (HQ) 

 O/o the Chief Postmaster General  

 Assam Circle, Meghdoot Bhawan 

 Guwahati – 781001. 

 

3. The Superintendent Post Offices 
 Darrang Division, Tezpur – 784001. 

 

     … Respondents 

 

By Advocate: Mr. R. Hazarika, Addl. CGSC 
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O R D E R (ORAL) 

 

 

MR. S.N. TERDAL, MEMBER (J): 
 

  This O.A. is filed by the Applicant seeking a direction 

to the Respondents to set aside and quash the impugned 

punishment order No. F6/I (A)/2014-2015/J Hazarika/R-16 dated 

17.08.2017 issued by the Respondent No. 3 and the charge 

Memo No. F6/I (A)/2014-2015/J Hazarika/R-16 dated 10.07.2017. 

2.   As requested by Mr. D.N. Sharma, learned counsel 

for the Applicant to dispose of this O.A. at the admission stage 

itself and consented to the said request by Mr. R. Hazarika, 

learned Addl. CGSC for the Respondents, this O.A. was heard 

for disposing of at the admission stage itself. Heard Mr. D.N. 

Sharma, learned counsel for the Applicant and Mr. R. Hazarika, 

learned Addl. CGSC for the Respondents. Perused the O.A. 

and all the documents. 

3.  The learned counsel for the Applicant submits that 

appeal filed by the Applicant is pending before the Appellate 

Authority since September 2017.  

4.  The learned Addl. CGSC for the Respondents fairly 

submits that at least two months time may be granted to the 
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Appellate Authority to dispose of the appeal of the Applicant 

dated 05.09.2017. 

5.  In the circumstances, in view of the submissions 

made by the learned counsel for both parties, the Appellate 

Authority, that is, Respondent No. 2 [Director of Postal Services 

(HQ), office of the Chief Postmaster General, Assam Circle, 

Meghdoot Bhawan, Guwahati], is hereby directed to dispose 

of the appeal dated 05.09.2017 pending before him within two 

months from the date of receipt of this order.  

6.  O.A. stands disposed of. No order as to costs.   

 

 

 
 

            (S.N. TERDAL) 

           JUDICIAL MEMBER 

     

 

 

PB 

 

 

 


